11973P. M’s talks with CHAITRA 30, 1888 (SAKA)

Naga Leaders (C.A.)
a w1 wigsw ¥ fAg waw= et wrwEr-
g T fo O oA TR &1
AT g TE F0?

Shri Swaran Singh: There is no
question in it. So, there is nothing
to reply.
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Mr. Speaker: There is no question
that he has to reply to.

Shri Swaran Singh: I could not
really fully understood the contradic-
tion that the hon. Member is refer-
ring to.

Shrimati Indira Gandhi: Sir, firstly,
with regard to the Mizo Hills, obvi-
ously, I did not mean that they are
far away from my thoughts or far
from the Government’s point of view.
It is just in the sense that Chandi-
garh, say, is nearer to us and certain
areas are further off. Since India is
a very big country, many parts of
India are far from Delhi.

wt foq qeme oot &Y
ST Wl § a1 0T T T A §

o Tw AAFT g : ARy
T A § TR RAEE G
Mr. Speaker: Order, order. Let us
hear the Prime Minister.

Shrimati Indira Gandhi: Hon. Mem-
bers have put some words into my
mouth. That is why I want to clarify
this. I have not said that the talks
are nearing solution, as I think one
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hon. Member just now put it All I
said was that I thought that we are
moving in the right direction. They
are still at a very delicate stage, and
I honestly cannot say what will
happen at the next stage, whether we
can continue or not continue. They
are at a delicate stage. From the
last talks, I had reason to hope that
they would move further in the
right direction. This is all that I can
say. Nor did I say, as Dr. Lohia has
just now implied, that the Nagas
have openly accepted that they were
within the Indian umion. They have
not made any such statement. But
we have made it clear, as Sardar
Sahab has put it, and, ag I said,
cannot discuss this matter now.

To WM WY wfgar : wEw
T ag ¢ 5 9 W o A AT &
& T o At fea  qe @
F &Y WS AT

—

12.35 hrs.
PAPERS LAID ON THE TABLE

JOINT CONSULTATIVE MACHINERY FOR
CENTRAL GOVERNMENT EMPLOYEES

The Minister of Home Affairs (Shri
Nanda): I beg to lay on the Table a
copy of “A scheme for joint consul-
tative machinery and compulsory
arbitration for Central Government
employees”. [Placed in Library. See
No. LT-6076/66].

e AT Y THo THo AT |
sft mdhr (fe) : duwgw &
TRATRTAEE. . ..

R Wpd T S A
#) q@TaT & | Order, order. Shri
Banerjee.

Shri S. M. Banerjee (Kanpur): Since
the statement has been laid by the
Home Minister, it appears that this
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[Shri S. M. Banerjee]

scheme for joint consultative machi-
nery and compulsory arbitration for
Central Government employees has
been finalised. Before it was finalis-
ed, I would like to know whether all
the suggestions given by the various
Central Government employees’ fede-
rations have been considered, accept-
ed and embodied in it.

Shri Nanda: The hon. member can
see it for himself. I believe this is
what we have' done.

Shri Daji (Indore): It is a very
important matter., I request that
tomorrow we may be permitted to
put some questions and clarifications
if necessary.

Mr. Speaker: That is a different

matter.
Shri Nath Pai (Rajapur) rose—

Mr. Speaker: I told the other day
that those members who want to put
questions on papers laid on the Table
might send an intimation to me.
Mr. Banerjee gave that intimation
and I have allowed him.

Shri Nath Pai: I did not know that
Mr. Nanda was going to lay this
statement. (Interruptions).

Shri Hari Vishnu Kamath (Hosh-
angabad): This was not mentioned in
the bulletin.

Shri Daji: We cannot put questions
without going through the document.
Otherwise, his reply will be “you can
see the statement”. So, tomorrow we
may be permitted to put questions.

Shri Nath Pai: Will you allow it
tomorrow?

Mr. Speaker: He has other reme-
dies which he knows.

Shri Daji: Not that we will defi-
nitely ask questions, but after read-
ing the document, if we want, we may
be permitted to seek some clarifica-
tions tomorrow.

APRIL 20, 1966
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The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): The Home

Ministry’s demands are going to be
discussed for two days and this
matter can be discussed.

Shri Nath Pai: It is not a question
of raising a debate at this stage. We
know as much as Mr. Satya Narayan
Sinha that the Home Ministry's
demands are coming. Negotiations
for this have been going on, he does
not know, for six years. There were
assurances given by Mr. Hathi to the
representatives of the All India Rail-
waymen's Federation to the effect
that the explanations and modifica-
tions which they sought will be in-
corporated. Today we are taken by
surprise that a flnalised scheme has.
been placed on the Table. Are we
not justified in asking whether this.
assurance has been implemented
before finalising this scheme? Let
Mr. Hathi, who is here, explain.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Banerjee,.
Mr. Sharma and others were here and
all the suggestions they had made
have been incorporated. (Intcrrup-
tions).

Shri Priya Gupta (Katihar): Mr.
Hathj called Mr. Peter Alvares and
myself, the General Secretary and
Assistant General Secretary respec-
tively of the All India Railwaymen’'s
Federation representing 12 lakhs of
railway employees, i.e. more than 50
per cent of the Central Government
employees. We demanded certain
clarifications. Our President gave it
in writing, but they did not reply to
the points. He said, “I will give you
time up to July. You can submit
your clarifications again. Only then
it will be finalised”. On the 14th
April, during our discussions with the
Prime Minister at 4.30 PM. in her
chamber, along with the eight charter
of demands, we said that we are



1197'7 Papers Laid

already having a permanent negotia-
ting machinery and therefore the
JCM—joint consultative machinery—
should not be ‘imposed on us. We
gave her a copy of the agreement of
1951 between Shri N. Gopalaswami
Ayyangar, ex-Railway Minister and
Shri Jaya Prakash Narayan, ex-
President of the All-India Railway-
men’s Federation, detailing the three-
tier permanent negotiating machinery
including arbitration. We told her
that the proposed JCM machinery is
only for those Central Government
employees who have got no forum
for joint consultation and resolution
of disputes. We have already got
one. Why should we be deprived of
the right conferred on us during the
British times? The Prime Minister
told us, “Give me a month’s time. 1
will have it examined with the
ministries concerned and then call
you again for discussion”. I do not
know why the Home Ministry has
imposed this thing all of a sudden.
The clarifications are not yet made
known. Would you kindly postpone
it? Let the Prime Minister say whe-
ther jt is correct or not.

Shri Hathi: We had a discussion
with Mr. Priya Gupta and others.
They made certain suggestions. They
wanted some time . . .

Shri Priya Gupta: You did not
reply to the clrifications,

Shri Hathi: I am not accustomed to
this high tone. If you talk slowly I
shall reply to all the points.

Shri Priya Gupta: We wanted a
clarification. You agreed but you did
not give it. :

Shri Hathi: It was said that almost
all other unions have agreed. I said,
if you do not agree we shall say that
we hope the other unions which have
not agreed will also agree. That is
what I said.

hri Priya Gupta: No, no. You
d ...

sal

Mr. Speaker: Order, order. If he
does not agree, that can be discussed
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when we discuss the Demands of the
Home Ministry.

Shri Priya Gupta: Sir, let the
Prime Minister say whether this is
not correct. She gave an assurance.

Mr. Speaker: Order, order.

Shri Priya Gupta: Sir, it is a ques-
tion affecting 12 lakhs of railway
employees. The Britishers gave us
the right. That is being taken away.
Let her say that she will review the
matter at this stage.

Mr. Speaker: Order, order. I am
asking him again and again to resume
his seat and he does not obey.

M g W weEm (3AW)
LT HENTT, TE TIT ALAY Fq1A ] |
T 9 WA gl AERd A Fgr fw
TN FTH AAZ HEAT § GATE A Y o
FfFT T gAY A9gR FeA ¥ 99y
7@ oY, 7 g qETaT T A 5@ gy
¥ A qerqrEqe Aifq e TE E swwr
€T ¥ @Y gU T TW 9T agt 9= @
I arfe 3 &1 Y gw uea fa ™
% | WG a9 S oy A d?

werm gy : & aa w1 s femrar
a1gar § fF Y qRfe 28 71N # wraw
guT ar 3@ 3 wgr wm ar fw e fafa-
T aTgw fd o & a1t ¥ agi @i
QX § ok T arga 3@ 9T wf
AT FIAT VG §ATAE I #1 g
&)
Shri Harl Vishna Kamath: Previous

intimation?

Mr. Speaker: Yes, dg  fafaegy
QA feAl HFama w1 ¥ 1 WY I
TFT gL TF W fearm v qwx § )
Iq #7 gegar feama 2 )

Shri Priya Gupta: I do not speak
on that.
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Mr. Speaker: That is not my fault.
The House has to get the opportunity
and not a particular Member (Inter-
ruptions).

STATEMENT SHOWING ACTION TAKEN BY
‘GOVERNMENT ON ASSURANCES GIVEN BY
MINISTERS

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications  (Shri Jaganatha
Rao): Sir, I beg to lay on the Table
the following statements showing the
action taken by the Government on
various assurances, promises and
undertakings given by the Ministers
during the various sessions of Third
Lok Sabha:—

(i) Supplenientary Statement No.
I—Fourteenth Session, 1966.

(ii) Supplementary Statememnt No.
III—Thirteenth Session, 1965.

(iii) Supplementary Statement No.
VI—Twelfth Session, 1965.

(iv) Supplementary Statement No.
X—Eleventh Session, 1965.

(v) Supplementary Statement No.
XIII—Tenth Session, 1864.

(vi) Supplementary Statement No.
XV—Ninth Session, 1964.
(vii) Supplementary Statement No.

XX-—Seventh Session, 1964.

(viii) Supplementary Statement No.
XVIII—Sixth Session, 1963.

{Placed in Library. See Nos. LT-6077/
66 to LT-6084/66].

Some hon. Members rose—

Shri Hari Vishnu Kamath: Sir, on
this statement . . .

To W AT Mfga (v
) AEgel AERT A WWG A
AN FP ST ¥ F o
) 0F wAr ¥ § | 9 T F@EAw
€ 99 & svmn H...

Mr. Speaker: Order, order.
XKamath may resume his seat.
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Shri
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Shri Harl Vishnu Kamath: I got up
first.
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Shri Hari Vishnu Kamath: By your
leave, Sir, about the statement laid
by my hon. friend, Shri Jaganatha
Rao, I would like to urge—before





